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APPENDIX A, |
PLEADINGS.

(1) TiTLes oF SviTs.
In Tar CourT oF

A. B. (add description and residence) . . . — . . . Platnt 3_#:

C. D. (add description and res:'déncs) ] ; o % : - ; . Defendant,

"(2) DescripTion or PARTIES IN PARTICULAR CaSES,

The Secretary of State for India in Council '

The Advocate General of

The Collector of

The State of

The A, B, Company, Limited, having its registered office at
A. B., a public officer of the C, D, Company.

A. B, (add description and residence), on behalf of himself and all other creditors of C. D., late ot
description and residence).

A B. (add description and residence), on behalf of himself and all other holders of debentures issued
b the Company, le:ted

'I‘he Official Receiver.

A. B., a minor Laé'd description and residence), by C. D. [or by the Court of Wards], his next friend,

1? B‘5 (add description and resrdeme}, a person of unsound mind [o#1 of weak mind], by C, D, his
Ext Irien

A, B, a firm carrying on business in partnership at

B. (add description and vesidence), by his constituted attorney C. D, (add descriptionland residence)

B. (add description and residénce), Shebait of Thakur

B. (add deseriptiontand vesidence), executor of €, D., decvased,

. B {odd description and sesidence), Teir of C. D., decensed,
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(3) PraixTs.
‘No. 1.
MONEY LENT.

(Tetle.)

A. B., the above-named plaintiff, states as follows :—

1. On the day of 19, he lent the defendant rupees repa k
able on the day of .

2, The defendant has not paid the same, except rupees paid on the
day of 9 . -

LIf the plaintiff claims exemption from any law of limitation, say :—]

3. The plaintiff was a minor [or insane] from the - day of till the
of
- 4. [ Facts showing when the cause of action arose and that the Court has jurisdiciion.]
5. The value of the subject-matter of the suit for the purpose of jurisdiction is rupees
and for the purpose of court-fees is rupees.
6. The plaintiff claims rupees, with interest at per cent. from the
day of 19 .
- No. 2.
MONEY OVERPAID.
(Title)
4. B., the above-named plaintiff, states as follows :=—
1. Onthe day of 19, the plaintiff agreed to buy and the
defendant agreed to sell bars of silver at annas per tola of fine silver. '

2. The plaintiff procured the said bars to be assayed by £. F., who was paid by the defendant
such assay,and E. F. declared each of the bars to contain 1,500 tolas of fine silver, and the plai
accordingly paid the defendant rupees. .

3. Each of the said bars contained only 1,200 tolas of fine silver, of which fact the plaintiff was ignor 1
when he made the payment.

4. The defendant has not repaid the sum so overpaid.
[A4s in paras. 4 and 5 of Form No. 1, and Relief claimed.)

No. 3.
Goobps SOLD AT A FIXED PRICE AND DELIVERED.

(Trtle.)
4. B., the above-named plaintiff, states as follows :— 3
1. On the day of 19 , E. F.sold and delivered to the defendant [ i
hundred barrels of flour, or the goods mentioned in the schedule hereto annexed, o sundry goods]. -
2. The defendant promised to pay rupees for the said goods on delwery
on the day of » Some day before the plaint was filed).

3. He has not paid the same.

4. E. F.died on the day of 19 . By his last will he appointed his brother, th

plaintiff, his executos,

[4s in paras. 4 and § of Form No. 1.]
" 7. The plaintiff as executor of E, F. claims [Relief claimed].

No. 4.
GOODS SOLD AT A REASONABLE PRICE AND DELIVERIL
(Title)
A, B., the above-named plaintifi, states as {ollows ;—-

1. On the day of 19, plaintiff sold and delivered to the defe
ant l'*;und y articles of house-fur mtur(‘ but no express agreement was made as to the price. !

The goods were reasonahly worth rupecs.

. The delends has net paid the money
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b No. 5.
- " 1
Goops MADE AT DEFENDANT'S REQUEST, AND NOT ACCEPTED.

(Title.)
A. B., the above-named plaintiff, states as follows :—

1. On the of 19 E. F. agreed with the plaintiff that the plaintiff
hould make for him [mc tab!es and fifty chairs], ‘and that £ F. should pay for the goods on delivery

_ rupees,
2. The plaintiff made the goods, and on the day of 19 offered to

_ deliver them to E. F., and has ever since been ready and willing so to do.
3. E. F. has not accepted the goods or paid for them.

[4s in paras. 4 and 5 of Form No. 1, and Relief claimed.]

No. 6,
Dericiency uroN A Re-sare [Goops soLb at. AucTion].
; (Zitle,)
A. B., the above-named plaintiff, states as follows ;— :
1. On the day of 19

» the plaintiff put up at auction sundr
[goods), subject to the condition that all goods not paid for and removed by the purchaser within [ten daysﬁ

after the sale should be re-sold by auction on his account, of which condition the defendant had notice.
2. The defendant purchased [one crate of crockery] at the auction at the price of
rupees.

3. The plaintiff was ready and willing to deliver the goods to the defendant on the date of the sale and
for [ten days] after.

4. The defendant did not take away the goods purchased by him, nor pay for them within [ten days]
after the sale, nor afterwards. .

¥
E:

. 5 On the day of 19 , the plaintiff re-sold the [crafe of crockery], on
| account of the defendant, by public auction, for rupees.
& 6. The expenses attendant upon such re-sale amounted to -~ rupees.
i 7. The defendant has not paid the deficiency thus arising,"amounting to rupees.
E [4s in paras. 4 and 5 of Form No. 1, and Relief claimed.]
455 s
&
3 No. 7. !
& SERVICES AT A REASONABLE RATE.

(Title)
: A. B., the above-named plaintiff, states as follows :—
g 1. Between the day of 19, and the day of
19 ,at , plaintiff [executed sundry drawings, designs and dla.grams] for the defend-

I ant, at his request ; but no express agreement was made as to the sum to be paid for such services,
2. The services were reasonably worth rupees.
E 2. The defendant has not paid the money. .
? [4s in paras. 4 and 5 of Form No, 1, and Relief claimed,]
[
B No. 8.
SERVICES AND MATERIALS AT A REASONABLE COST.
e (Title)
B A. B., the abovesnamed plaintiff, states as follows 1= :
r 1. On the day of 19 at , the Fiamtlﬁ built a housz | known
. as No. , in ], and furnished the ‘materials therefor, for the defendant, at his request, but
. Tnoexpress agreement was made as to the amount to be paid for sueh work and materials.

¢ 2, The work done and materials supplied,were reasonably worth rupees.

3. The defendant has not paid the money.
[4s in paras. 4 and 5 of Form No. 1, and Relief claimed.)

No, ¢.
Use axp OccUPATION,
(Title.)
A, B, the above-named plaintifl, executor of the will of X. 7 |, deceased, states as |
1. That the defendant occupied the [house No. . St '_ I
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—_—

2. That the use of the said prefni::ses for the said period was reasonably worth  rupees.
! - 3. The defendant has rot paid the money. é

\4s in paras. g and 5 of: Form No. 1.}
6. The plaintiff as executor of X, ¥, claims [Relief claimed].

No. 10.
ON AN AWARD.
(Title)
A. B., the above-named plaintiff, states as follows : —

1. On the day of 19 , the plaintiff and defendant, havin X
a difference between them concerning [a demand of the plaintiff for the price of ten barrels of oil, whic
the defendant refused to pay], agreed in writing to submit the difference to the arbitration of E. F. and
G. H., and the original document is annexed hereto. 4
2. On the day of 19 ,the arbitrators awarded that the defendant should
[pay the plaintiff rupees]. - ;

3. The defendant has not paid the money.
(4s in paras. 4 and 5 of Form Na. 1, and Relief claimed.]

Lot

No. 11,
Ox a FOREIGN JUDGMENT.
(Title.)

A. B,, the above-named plaintiff, states as follows ;:—
3 day of 19 , at in
the State Eor Kingdom], of , the Court of

that State [0 Kingdom], in a suit therein pending between the plaintiff and the defendant, duly adjudged
that the defendant should pay to the plaintiff

2. The defendant has not paid the money.
" [As in paras. 4 and 5 of Form No. 1, and Relief claimed.]

rupees, with interest from the said date.

No. 12.

i Acarxst SURETY FOR PayMENT or RENT.

i ) (Tz'ﬂc.)
A. B, the above-named plaintifi, states as follows :—
1. On the day of 19 , E. F. hired from the plaintiff for the term
of years, the [house No. Street], at the annual rent of

- rupees, payable [monthly].

2. The defendant agreed, in consideration of the letting of the premises to E. £., to guarantee the
punctual payment of the rent.

) 3. 'I"he rent for the month of 19 , amounting to rupees, has not
been paid. )
[If, by the terms of the agreement, notice is vequired to be given to the suvety, add -]
4. Onthe  day of 19
the non-payment of the rent, and demanded payment thereof.
5. The defendant has not paid the same.-

> the plaintiff gave notice to the defendant of

[4s in paras. 4 and 5 of Form No. 1, and Relief claimed.)

.

No. 13.
DBREACH OF AGREEMENT TO PURCHASE LAND.
(Title.)
A, B., the above-named plaintiff, states as foliows 1~
1. On the da of 19
agreement, and the original document is hercto annexed,
{07, On the dav of

agreed that the plaintiff should sell to the defendant and tha

, the plaintiff and defendant entered into an

19 , the plaintiff and defendant mutually
t the defendant should purchase frow: the

plaintiff forty bighas of land in the village of for rupecs],
2. On the day of io ; the plzintilY, being
hon the shsolute owreer of the prehorty Tand the come ain- f feam sl ' ; ;
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to appear to the dna'fqndant],-t'end?red to the defendant a sufficient instrament of transfer of the same
or, was rqady ?nd w:!lmg-l, and - is still ready and willing, and offered, to fransfer the same to the defendant
y a sufficient instrument] on the payment by the defendant of the sum agreed upon. -
3+ The defendant has not paid the money, '

[4s in paras. 4 and 5 of Form No. 1, and Relief claimed.)

No. 14.
NoT peLiverise Goobs soLD.
(Title.) *
A. B., the above-named plaintiff, states as follows :—

: 1. Onthe  day of 19 » the plaintiff and defendant mutually agreed that th
defendant should deliver [one hundred barrels of flour] to the plaintiff on the Y ?jay oef
= 19 ], and that the plaintiff should pay therefor rupees on delivery.

. .2 On the [said] day the plaintiff was ready and willing, and offered, to pay the defendant the
'said sum upon delivery of the goods.

. 3. The defendant has not delivered the goods, and the plaintiff has been deprived of the profits
which would have accrued to him from such delivery. :

[4s in paras. 4 and 5 of Form No. 1, and Relief claimed.)

No. 15.

WRoNGFUL Dismissar,
(Title.) _
A. B., the above-named plaintiff, states as follows_:— -

1. On the day of 19 , the plaintiff and defendant mutually agreed
that the plaintiff should serve the defendant as [an accountant, o» in the capacity of foreman, or as
. the case may be], and that the defendant should employ the plaintiffi as such for the' term of [one year]
- and pay him for his services rupees (monthly).

2. Onthe day of ) 19 » the plaintiff entered upon the service
of the defendant and has ever since been, and still is, ready and willing to continne in such service during
the remainder of the said year whereof the defendant always has had notice.

3. On the day of 19, the defendant wrongfully discharged the
plaintiff, and refused to permit him to serve as aforesaid, or to pay him for his services.

[4s in paras. 4 and 5 of Form No. 1, and Relief claimed.)

No. 16.

BREACH oF CONTRACT TO SERVE.

(Title.) 3
A. B., the above-named plaintiff, states as followsji=—
1. On the day of 19 , the plaintiff and defendant mutually

3
agreed that the plaintiff should employ the defendant at an |Fan nual] salary of
.. rupees, and that the defendant should serve the plaintiff as [an artist] for thejterm of [one year].

2. The plaintiff has always been ready and willing to perform his part of the agreement [andon
the day o 19 » offered so to dol. '

; 3. The defendant [entered upon] the service of the plaintiff on the above-mentioned day, but
.afterwards, on the day of ' 19 » he refused to serve the plaintiff as afore-
said. '

3 [4s in paras, 4 and 5 of Form No. 1, and Relief claimed.)

No. 17,
AGAINST A BUILDER FOR DEFECTIVE WORKMANSHIP.
' - (Title.)
A. B., the abwe-_r_i._'lm.:.eﬂ pléintiff, states as follows 1—

1. On the day of . 19 , the plaintiff and dc’=ndant
entered into an agreement, and the oriinal document is hereto annexed. [Or stafe the ten: of the
contract,]

[2. The plaintifi duly pmforﬁed all the conditions of the agreement on his part.]

3. '{he defendant [built the house referred to in the agreement in a bad and unworkmanlike
Manner N

[As in poras. 4 and 5 of Form No. 1, ond Relief clatmed,)
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T : - No. 1. .
' ON 4 Boxp For THE FrorriTy or 4 CLPRE,
} (Title))
; A. B., the above-named plaintiff, states as follows:— _
1. On the day of 19 , the plaintiff took E. F. into his employme
as a clerk, .
2. In consideration thereof on the “day of 19 , the defendant agre

with the plaintiff that if E. F. should not -faithfully perform his duties as a clerk to the plaintiff,
should fail to account to the plaintiff for all monies, evidences of debt br other property received by him f
the use of the plaintiff, the defendant would pay to the plaintiff whatever loss he might sustain by reast

thereof, not exceeding rupees.
[Or, 2. In consideration thereof, the defendant by his bond of the same date bound himself to pay il
- plaintiff the penal sum of rupees, subject to the condition that if E. F. should faithfi

perform his duties as clerk and cashier to the plaintiff and should justly account to the plaintiff for 4
monies, evidences of debt or other property which should be at any time held by him in trust for
plaintiff, the bond should be void.] '

[07, 2. In consideration thereof, on the same date §he defendant executed a bond in favour of
plaintiff, and the original document is hereto annexed.] E

3. Between the day of 1 and the day of 19 e
E. F. received money and other property, amounting to the value of . rupees, f
the use of the plaintiff, for which sum he has not accounted to him, and the same still remains due an
unpaid. ;

)
[As in paras. 4 and 5 of Form No. 1, and Relief clatmed.]

No. 19. -
By TENANT AGAINST LAXDLORD, WITH SPEGIAL DAMAGE.
(Title.)
A. B., the above-named plaintiff, states as follows : —
1. On the day of 19 , the defendant, by a registered instn
ment, let to the plaintiff [the house No. - Street] for thiz teriu of yeal

2 .
contracting with the plaintiff, that he, the plaintiff, and his legal representatives should quietly enj
possession thereof for the said term. - 1

2. All conditions were fulfilled and all things happened necessary to entitle the plaintiff to mainta

his suit. : i
3. On the day of during the said term, E. F., who was the lawh
owner of the said house, lawfully evicted the plaintiff therefrom. ard still withholds the possession therg
from him. : _
4. The plaintiff was thereby [prevented from continuing the business of a tailor at the said pla
was competed to expend rupees in moving, and lost the custom of G. H. and 1. ¥. by su
removal].
[As in paras, 4 and 5 of Form No, 1, and Relief claimed.] -
- No. zo.
O~ AN AGREEMENT OF INDEMNITY, .

(Title.)
A, B., the above-named plaintiff, states as follows :— _
1. On the day of , the plaintiff and defendant, being partners in tra

19
under the style of 4. B. and C. D., dissolved the partnership, and mutually agreed that the defenda
should take and keep all the partnership property, pay all debts of the firm and indemnify the plainf
against all claims that might be made upon him on account of any indebtedness of the firm.

2. The plaintiff duly performed all the conditions of the agreement on }is part, g
» [a judgment was recovered against |

'3. On the day of 10
E]aintiﬁ and defendant by E. F., in the High Court of Judicature at , upon a debt due f'om
rm to E. F., and on the day of 19  ,] the plaintiff paid ‘upé

[in satisfaction of the same].
4. The defendant has not paid the same to the plaintiff.

[As in paras. 4 and § of Form No, 1, and Relief claimed.)

No, 2t. _
' Procurivs PropzrTY BY FraUuD.
{T1tle.)
4. B., the above-named2plaintiff, states as follows ;=

1. Cn fhe day of ] » the defendant, for the purpose of intuung



19 '_ the defendant represented to the
E - rupees over all his liabilities Jos
n:g’ood crrcumsta.nces, and might safely be tm’ste'd‘

" sohEnt and %’n,goo‘d_ it, anﬂ wort
pe bIe s;tualmff and v was

re’ then knoum hr ‘the- defenda.nt to be so, and -
_plamn& [or, to deceive and injure the 1.'|l.runulia]ll,‘l R

az&goﬁ;nif O:{ﬁ*: :a.n:l’::‘.ﬁ em;ratlon of thﬂ credit aforesa:d ar] has not pzud fo

[Ax in paras. 4 axd 5 ofForm :MJ. :, M Rduf cla:mcd]

e 'N';,. ss;

s (Tzﬂ&)

Ay B the above-named plaintiff, stafes as fo!lows ;
and at all the times hereinafter mentioned was, possessed of cectain land called - STHI T
3 ~,and of a well therein, and of water in the well, and was entitled to the use "~~~ "
it of thb well and of the water therein, and to have certain. springs and streams of water whu::h -, B
‘and ran into the well o supply the same. to Bow onrun without being fouled or polluted. - St
On the day of 19, the defendant wrongfull fouled and poIlnt.ed the-
d the water therein a.nd.r.he sprmgs and streams of water which flowed into the well. R i
in consequence the water in the well- becameimpure aad unfit for domestic and other neceﬁsary :
es, and th tﬂle pl.a.mtxfi and his family are dcprwed of the use and benefit of the well and water. e

[As in para: 4 and 5 ofForm No. r, cmd Rehgfcfamwd]

o © 19 - ;the dafendanthaswmng
‘WO _t:irnedmbyﬂae defendant larﬁt quantities of offmsnve,,;
and noxious. ‘matter, “which: spread t emselves over, and .upon
on the surface of the Ia.n e
ees,” hedges; “herbage ops - of the: plmnt:ﬁ gromnz on the lands were damaged
in yalue, at\d the eattle and Ilve-stbck £ he-pla:rmff on the Iands became unhealthy, and- --
ied

' t e#and ‘sheep as he otherwise m:ght have
p_md'farmmg-sgock therefrom, and has beer prwentad;
' . “of:t '}ancb: as hantbcrw:se would hzve had

= A B., the a bove-named plaintiff, states as [Lll\,ws —
: 1:3‘“{1‘* "18, and at’ the nme herema{ter ment oned was, ;nssess.ed of [a house ie the .ﬂla;c



Onthede o~ dayof .. ; defe d

fpvayyso thatthe plaintiff could not pass [wit o wmgfuuy e
u ﬁg@’ever since wrongfu}ly obstructgssfhgwslameaem o .W o.n féot ‘.w .m arpf mann.er] %
.1. [State specmi damagelif a:sy) | .

: [As in pams 4 and 5 of Farm No. 1, arzd Rehqf .:Ia:mm’ I

£ @ OBSTRUGTIN'G'.A Hieaway. e

A, WEpe LG UE ¥ el (Title))
+iThe efendant wrongfully dug a trench a.ni heaped earth d t h
eadmg fromis - 2 so0 as to ohstrucrz it. i Sarch and stancs. fn the pub!n:

2. ’I'hereby the plaint:ff while lawfull passing afono’ the said highw, fell over the aald'
.@tona [o7 into the'said trench] and broke rus arm, and suffered g gt, p?i,r’i, and was prevent
-attendmg to his bumness for.a long time, and mcurred expense for medical attersdance. e

[As in paras. 4 and 5 of Form No. 1, and Rd:sf clasmed.]

‘DiveErTING A WATER:COURSE.
) (Title))
A. B., the above-named plainitiff, states as follows =—

1. The plmnuﬁls,and at the time hereinafter mentioned was, possessed of a mill situated on L
[stream] known asthe - , in the village of . , district of : Ly
2. By reason of such possession the plaintiff was entitled to the ﬂow of the stream for workmg ol
+ > mill .-.

3. On the da of ' 19, the defendant, by cutting the bank of the strﬂ .
wrongfuliy diverted the water thereof 50 that less water ran into the plamtlﬁ s mill. B
4 By reason thereof the plamttﬁ has been unable to grind more than : . sacks per da 3
whereas, before the sald diversion of water, he was-able to grind sacks per day.
i o [4s in paras. 4 and 5 of Form No. 1, and Relief claimed.]
) No. 28. _
" OBSTRUCTING A RIGHT To USE WATER FOR IRRIGATION. _ _
(Title.) . e

A. B., the above-ﬁamed plal.ﬁtlff states as follows 1—

et ‘1. Plaintitt is, and was at the tim: hereinafter mentioned, possessed of certain lands situate, eu:.. al
entitled to take and use a portion of the water of a certain stream for irrigating the said lands. - o

: 2. Onthe . day of 19 , the defendant prevented the plaintiff from takir
- and using the said portion of the sazd water as aforesaid, by wron gfuﬂy obstructing and diverting the sal
m. Lo

[A: in paras 4ands owam No. 1 and Relwfclamed]

D T No. AR I o ¥
" Iswruxs CAUSED BY NEGLIGENCE ON A RAILROAD,
Pl (Title) |
TR A, B.,the above-named plaintiff, states as follows t— . .. . : '-
s _”i On the " - day of 19 ,the defendants were’ commoh camer'm 3
‘passeagers by railway between - * and S

‘2. On that day I.he p!amhﬂ was apassenger inone of the carriages ©of the defendants on.the s:
ra.ilway :
223, While he was. such pa&ienger, at 7 [or near the station of
between the stations . a.nd 1, -a collision occurred on the said r
used bythe negligence and unskilfulness of " the ° defendants' servants, whereby the p!amnﬂ
gured {having his leg broken, his head cut, etc., and siale the spzc\;zi damase, i/ any, asJ,
incurred expense for med:m! attendance, and is perrnanent!y dlsabled from éarrying on his former busum :
as [_a salesman], -

[As in paras. 4 and § ty’Farm No 1, and Relisf claimed.]
v thus :—2. Unthat day the defendants by their servants so ne 1grpt’\ and unskilfully drove and,

07 th Un that day the defend by th gli ly
managcd an engine ard a train of (carriaces attached thereto vpen and along the defendanis’ rall‘-‘fa*%’_

» 88 . - -‘ : oy



{awfully crossing, that the said engine and train were driven and  struck against
-, as in para. 3.3

No. 30.

INJURIES-CAUSE.D BY NEGLIGENT Drivixe.

(Title)
'A. B., the above-named plaintiff, states as follows :—
. shoemaker, carrying on business at . The defendant
ol ’ , 19, the plaintiff was walking southward along Chowringhee, in the City

o'clock in theafternoon. He was obliged to cross Middleton Strect, which is a strest
hee at right angles.  While he was crossing this street, and just before he could
on the further side thereof, a carriage of the defendant’s, drawn by two horses
control of the defendant’s servants, was negligently, suddenly and without any warn-
1d dangerous pace out of Middleton Street into Chowringhee. The pole” of the
'm‘iﬁ and knocked him down, and he was much trampled by the horses.
w and fall and trampling the plaintiff's left arm was broken and he was bruised and
and back, as well as internally, and in consequence thereof the plaintiff was for four
uffering, and unable to attend to his business, and incurred heavy medical and other
ned great loss of business and profits.

 [4sin paras. 4 and 5 of Form No. 1, and Relicf claimed.]

No. 31

For maLicious PROSECUTION.
(Title.)
A. B., the above-named plaintiff, states as follows :(—

day of 19 the defendant obtained a warrant of arrest

) [a Magistrate of the

¢ case may be) on a charge of , and the plaintiff was
and imprisoned for [days, or keurs, and gave bail in the

rupees to obtain his release].

- dayof 19, the Magistrate dismissed the complaint of the
tted the plaintiff, '
.whose names are unknown to the plaintiff, hearing of the arrest, and supposing
a criminal, have ceased to do business with him ; o7, in consequence of the said arrest,
situation as clerk to one E. F.; or in consequence the plaintitf suffered pain of body
ented from transacting his business, and was injured in his credit, and incurred
is release from the said imprisonment and in defending himself against the said

;:_[As in paras, 4 and 5 of Form No. 1, and Relief clatmed.)

No. 32.

G, MOVEABLES WRONGFULLY DETAINED.
: (Title.)
o 4. B., the above-named plaintiff, states as follows :—

- day of 19 , plaintiff owned [or state facts showing
on] the goods mertioned in the schedule hereto annexed [o# describe the gocds], tre
ich is rupees. :

“until the commencement of this suit the defendant has detained the same from the

m encement of the suit, to wit on the day of 19
? he_ same from the defendant, but he refused to deliver them,

[4s in paras. 4 and 5 of Form No. 1.)
claims— '
j_of___lhe said goods, or rupees, in case delivery cannot be had ;
TUpees compensation for the detention thereof.

The Schedule,

No. 33.
A - . : .
__WSTA FRAUDULENT PURCHASER AND HIS [RaxsFEREE WiTH MNoTICE,

(T5le.)
4. B., the above-named plaintiff,




5% 2. The | plamtlﬁ was hereby mduced to’ sell- and
5 estimated value of which is . rupees.|

3. The said representations were false, and were then known by C. D. to be so, [or, at the tim
makmg the said representations, C. D." was insolvent, and knew himself to be so}.

4 C. D. afterwards transferred the said goods to the defendant E. F. without consideration [or
had notice of the falsity of the reprecentation].

deliirer -fo C. D., [one hundred bdxes 6f uea

- [4s in pams. 4 and 5 of Form No.1 ] %
ey T he plaintifi claims— :

(1) delivery of the said goods, or rupees, in case delivery cannot be had ;

(2) rupees compensation for the detention thereof.
No. 34. i oS
REescissiox of A CoNTRACT oN THE GROUND oF MISTAKE. -
(Title)
A. B, the above-named plaintiff, statcs as follows : —
1. On the day of ! 19, the defendant represented to the plai

y o
that a certain piece of ground belonging to the defendant, situated at

2. The plaintiff was thereby induced to purchase the same at the price of

% s in the belief that the said representation was true, and signed an agreement, of which the orig
ereto annexed. But the land has not been transferred to him.

3. On the, : day of - 19
of the purchase-money.

4. That the said piece of ground contained in fact only [five bighas].
[As in paras. 4 and 5 of Form No, 1.]

, contained [ten blgha.s 5

the plaintiff paid_the defendant rupees aé

e

7. The plaintiff claims—

(1) rupees, with interest from the dayof

19
(2) that the said agreement be delivered up and cancelled.

. No. 35.

‘ . Ax InJuncTioN RESTRAINING WASTE,

‘ (Title.)

: 4. B., the above-named plaintiff, states as follows :—
1. The plaintiff is the absolute owner of [descrifas the property].

2. The defendant is in possession of the same under a lease from the plaintiff.

3. The defendant has [cut down a number of valuable trees, and threatens to cut down many u'
for the purpose of sale] without the consent of the plaintitf.

[4s in paras. 4 and 5 of Form No, 1.]

6. The p]amh’f claims that the defendant be restrained by injunction from committing or perm
any turther waste on the said premises.

[Pecuniary compensation may also be claimed.,)

| - e v

" . ) No. 36.
InjuncTION RESTRAINING.NUISANCE,
(Title)
A. B,, the ab /e-named plaintiff, states as follows :—
|

; 1. Plaintiff is, and at all the times hereinafter mentioned was, the absolute owner of [thl:
‘.' No.

» Street, Calcutta].
2. The defendant is, and at all the said times was, the absolute owner of [a” plot of f ground in the sarﬂ‘ :
‘ street . .
‘ On the day of 19 , the defendant erected upon “his said pl

slaughter-house, and still maintains the same; and from that day until the present time has continua¥
caused  cattle to be brought and killed there [and has caused the blcod and ofial Lo be thrown into
‘ : stn:et oppesite the said house of the plaintiff].

" 4 In consequence the pamtlff has been compelled to abandon the said house, and has been una
to rent the same],

[dsin paras. 4 and 5 of Form No. 1.]

|
| Tee plaiptifeisime tha the difendant |



No. 37.
PusLic Noisance.
: (Tiile)
A B, the abnve-na'mcd plaintiff, states as follows :—

nt has wrongly heaped up earth and stones on a public road known as
_so as to obstruct the passage of the public along the same and threatens and
ained from so doing, to continue and repeat the said wrongful act. -

ave obtained the consent in writing ol the Advocate General [o# of the Collector or
ted in this behalf] to the institution of this suit. -

_ [4sin paras. 4 and 5 of Form No. 1.] .
claims— .
laration that the defendant is not entitled to obstruct the passage of the public along the
d public road : . _
\ injunction restraining the defendant from obstructing the passage of the public along the
id public road and directing the defendant to remove the earth and stones wrongfully
ed up as aforesaid. ;

No. 38.
INJUNCTION AGAINST THE DIVERSION OF A WATER-COURSE.

(Title.)
A. B., the above—ng.med plaintiff, states as follows :—
[4s in Form No. 27.)

claims that the defendant be restrained by injunction from diverting the water as aforesaid.

_ No. 39.
N OF MOVEABLE PROPERTY THREATENED WITH DESTRUCTION, AND FOR AN [NJUNCTION

(T1ile)
A. B, the above-named plaintiff, states as follows :—

ff is, and at all times hereinafter mentioned was, the owner of [a portrait of his grand-father
euecuted by an eminent painter], and of which no duplicate exists [o7, state any facts showing
ty is of a kind that cannot be replaced by money).

day of 19 , he deposited the same for safe keeping

day of 19 , he demanded the same from the defendant
y all reasonable charges for the storage of the same.

dant refuses to deliver the same to the plaintiff and threatens to conceal, dispose of,
same if required to deliver it up.
uniary compensation would be an adequate compensation to the plaintiff for the loss of

[4s in paras. 4 and 5 of Form No. 1.]

ff claims—

he defendant be restrained by injunction from disposing of, injuring or concealing the
d painting] ; )

No. go.
INTERPLEADER.

(Tstle.) .
4. B, the above-named plaintiff, states as follows =
date of t!‘]le claims hereinafter mentioned G. H. deposited with the plaintifi [describe the

eeping].

&“t C. D, claims the same [under an alleged assignment thereof to him from G. A.].
fica t E, F.alsod ,ms the same [under an order of G. H. transferring the same to himJ.
Hff is ignorant ¢ -the respective rights of the defendants.

H0 claim upon the said property other than for charges and costs, and is ready and willing
! persons as the Court shall direct. '

F'Rﬁt brought by collusion with either of the defendants.

[4s in paras. 4 and § of Form No. 1.)

: "h#"‘h?fdeﬁ‘-ﬂfiants be restrained, by injunction, from taking any proceedings against the plain-
Hff in relation thereto ;

2 t.hey be required to interplead together concerning their claims to the said property ;
tba_t_some PEerson

be authorized to receive the said property pending such litiyation ;]

to i Lia ialarat




No. 41.

ADMINISTRATION EY CREDITOR ON BRHALF OF I[!.IMSELF AND ALL OTHER CREDITORS.

(Title.)
4. B,, the above-named plaintiff;states as follows i—
:* 1. B, F.,late of , was at the time of his death, and his _estate still is, indebted to the p!a.t
tiff in the sum of [here insert nature of debt and security, if any).
2. E. F, died on or about the - day of . By his last will, dated th
day of , he appointed C. D. his executor [or devised hlS estat

trust, etc., o7 died mtestate, as the case may be).

3. The will was proved by C. D. [ar letters of administration were granted, etc.].

4. ‘The defendant has Epos&e&sed himself of the moveable [and immoveahle, or the proceeds ol'
|mm0\reable] property of E. F., and has not paid the plaintiff his debt.
3 [4s in paras. 4 and 5 of Form No. 1.]

7. The plaintiff claims that an account may be taken of the moveable [and :mmoveable] property o'-
E. F., deceased, and that the same may be administered under the decree of the Court.

, No. 42.
ADMINISTRATION BY SPEGQIFIC LEGATEE,

(Title.)
[Alter Form No. 41 thus J—

[Om:t paragraph 1 and commence paragraph 2] E. F., late ol , died on or about thi
day of By his last wall dated the day of
he appomted C. D. his executor, and bequeathed to the plamtlﬁ [here state the specific !egacy]

For paragraph 4 substitute —
The defendant is in possession of the moveable property of E. F., and, amongst other things, of the

" said [here name the subject of the specific bequest).

For the commencement of paragraph 7 substitute—

The plaintiff claims that the defendant may be ordered to deliver to him the said [here name the subje .'
of the specific beguest), or that, etc. '

No. 43.
ADMINISTRATION BY PECUNIARY LEGATEE.
(Title)
[Alter Form No. 41 thus]—
[Omit }baragrezph 1 and substitute for paragraph 2] E. F.,late of , died on or a.bo
the day of By his last will, dated the day of 2
he appointed C. D. his executor, and beque.a,thed to the p]amt:ﬂ a Iegacy of . : rupees.
In ;’:aragraph 4 substitute * legacy ™ for “ debt.” ;
Another form.
- (Title))
E. F., the above-named plaintiff, states as follows :— 3
1. A. B, of K. in the died on the day of . By his last will, dated the - - day of

, he appointed the defendant and M. N.[who died in the testator’s llfetlme] his executors, and bequeathed
his property, whether moveable or immoveable, to his executors in_trust, to pay the rents and income
thereof to the plaintiff for his life ; and after his decease, and in default of his having a son who shoulg
attain twenty-one, or a daughter who should attain that age or marry, upon trust as t« his immoveabl
property for the person who would be the testator’s heir-at-law, and as to his moveable property for th
persons who would be the testator’s next-of-kin if he had died intestate at the time of the death cfth
plaintiff, and such failure of his issue as aforesaid. A

2. The will was proved by the defendant on the day of . The plaintiff has not been married|

3. The testator was at his death entitled to moveable and immoveable property ; the defendant entered
into the receipt of the rert- ~f the immoveable property and got in the moveable property he has sold somé
part of the immoveable property.

[4s in paras. 4 and 5 of Form No. 1.]
6. The plaintiff claims—

" (1) to have the moveable and immoveable property of A. B. administered in this C'ourt and for thil
purpose to have all proper directions given and accounts taken; :

{2} such further or other velief as the nature of the case may require.

No. 44.
Fxzcurion or TrusTs.
(Tstle)
A. B., the above-named plaintiff, states as follows s

L] 1



fendant. [or an instrument of transfer of the estate 4nd effects of Z, F. for the benefit of C. D., the
dant, and t|3e other creditorsof E. F.] e e e ' 3 ;
A. B. has taken upon himself the burden of the said trust, and is in possession” of [or of the
s of] the moveable and immoveable property transferred by the said instrument. <

C. D, claims to be entitled to a beneficial interest under the instrument,
i [4s in paras. ¢ and § of Form No. 1.

6. The plaintiff is desirous to account for all the rents and profits of the said immoveable property = = « =
nd the proceeds of the sale of the said, o7 of part of the said, immoveable property, o7 moveable, o the

ds of thesale of, or of part of, the said moveable property, or the profits accruing to the plaintiff as

rustee in the execution of the said trust] ; and he prays that the Court will take the accounts of the

ust, and also that the whole of the said trust estate may be administered in the Court for the benefit

D., the defendant, and all other persons who may be interested in spch administration, in the

e of C.D. and such other persons so interested as the Court may direct, or that C. D. may show

| cause.to the contrary, : i

B.-i Where the suit is by a beng‘ici'arj, the plat'nt.‘may be modelled, mutatis mutandis, on the plaint
legatee. e

No. 45.

FORECLOSURE OR SALE,
(Title,)
A. B, the above-named plaintiff, states as follows :—
1. The plaintiff is mortgagee of lands belonging to the defendant.
2. The following are the particulars of the mortgage : —
(a) (date); : ’
- (&) (names of mortgagor and mortgagee) ;
() (sum secured) ; :
(d) (rate of interest) ;
(¢) (property subject to mortgage) ;
(f) (amount now due) ; . .
(g) (if ﬁ‘u plaintiff's title is derivative, state shortly the transfers or devolution under which he
clai :

(If the plaintiff is mortgagee in possession, add)

. The plaintiff took possession of the mortgaged property on the day of and is ready
fo account as mortgagee in possession from that time.

[4s in paras. 4 and 5 of Form No. 1.]
. The plaintiff claims :—

~ (1) payment, or in default [ sale or] foreclosure [and possession] ;

i [Where Order 34, rule 6, applies.]

_ (2) in case the proceeds of the sale are found to be insufficient to pay the amvbunt due to the plaintiff,
then that liberty be reserved to the plaintiff to apply for a decree for the balance. ;

No. 46.
REDEMPTION.

(Title)
e A. B., the above-named nlaintiff, states as follows :— )
- The plaintiff is mortgagor of lands of wricn the defendant is mortgagee.
_.' The following are the particulars of the mortgage :—
(a) (date) ; ,
“(b) (names of mortgagor and mortgagee) ;
(0) (sum secured) ; :
- {d) (rate of interest) ; ]
. (¢) (property subject to mortgage) ;

(£) (if the plantiff's title is devivative, stale shortly the transfers or devolution _uﬁdsr”w-ﬁich he
: claims). : P

(If the defendant is morigagee in possession, add)
. The defendant has taken possession [or has received the rents] of the mortgaged property.

[4s in paras. 4 8nd 5 of Form No. 1.]

6. The plaintiff claims to redeem the said property and to have the same reconveyed to him [and to
 possession thereof].

No. 47.
Seecipic PERFORMANCE (No. 1).
(Title.)

9 I Y P

LRIN




‘plaintiff has applied to the defendant specifically to- perform the agreement on his part,
endant has not done so. ' T ShE tae R O

- 3. The plaintiff has been and stil] is read
“part of which the defendant has had notice.

- | " i
y and willing specifically to perform the agreement on

[Ads in p_ams.'{ and 5 of Form No. 1.]

'_6_._»_The. aintiff claims that the Court will order the defendant specifically to perform the agre
:and to do all acts necessary to put the plaintiff in full possession of the said property [o7to accepi
- - transfer and -posses___sion of the said property] and to pay the costs of the suit.

No. 48. _
"Serctric PerrorMaxce (No, 2).
(Title.)
A, B, the above-named plaintiff, states as follows :—

1. On the day of 1g ,the plaintiff and defendant entered into a
agreement, in writing, and the original document is hereto annexed. ' '

The defendant was absolutely entitled to the immoveable property described in the agreement.

: 2. On the day of ' 19, the plaintiff tendered rup
* to the defendant, and demanded a transfer of the said property by a sufficient instrument.
3. On the © dayof B {)
transfer [or the defendant refusad to transfer the same to the plaintiff].
4. The defendant has not executed any instrument of transfer.

5. The plaintiff is still ready and willing to pay the purchase-money of the said property to the defend
ant. -

, the plaintiff again demanded s

[A4s in paras. 4 and 5 of Form No. 1.]
& The plaintiff claims—

(1) that the defendant transfers the said
the terms of the agreement];

(2) rupees compensation for withholding the same.

property to the plaintiff by a sufficient instrument [followi

No. 40.

PARTNERSHIE,
(Title.)

A. B., the above-named plaintiff, states as follows :—

1. He and C. D, tl-'ae defendant, have been for

years [of
months] past carrying on business together under articles of partnership in writing, [or under ‘a deed, o7
under a verbal agreement]. .

2. Several disputes and differences have arisen between the plaintiff and defendant as such partners
whereby it has become impossible to carry on the business in partnership with advantage to the partners
[O7 the defendant has committed the following breaches of the partnership articles :— :

(W
(2)
(3 ] , :
[4s in paras, 4 and 5 of Form No. 1,]
5- The plaintiff claims—

(1) dissolution of the partnership ;
(2) that accounts be taken ;
(3) that a receiver be appointed.

. AN.B—In suits for the winding-up of any partnership, omit the claim Sfor dissolution ; and insten
snsert @ paragraph stating the facts of the partnership having been dissolved.) '

(4) WrirreEy StaTEMLNTS,
a

General defences,
The defendant denies that (sed ouf focts),

The defendant does not admit that (sef en:f facts).
The defendant admits that but says that

The defendart denies that be is 4 pariner in the defendsnt firm of




AL L
ey - Plinings).

TR e S : : : A A
.{me*‘ﬂ_efgndant denies that he contracted wrtﬁ the plaintiff as alleged or at all.

The defendant denies that the plaintiff sold to him the goods mentioned in the plaint

y of them. .
The suit is barred by article or article of the second schedule to the

ian Limitation Act, 1877. )
The Court has no jurisdiction to hear the suit on the ground that (sef forth the
unds). . ; .
On the dayof a diamond ring was delivered by the defendant
“and accepted by the plaintiff in discharge of the alleged cause of action.
“ The defendant has been adjudged an insolvent. _
The plaintiff before the institution of the suit was adjudged an insolvent and the
to sue vested in the receiver.
+ The defendant was a minor at the time of making the alleged contract.

_The defendant as to the whole claim (o7 as to Rs. part of the money claimed,
as the case may be) has paid into Court Rs. and says that this sum is enough
to satisfy the plaintiff’s claim (o7 the part aforesaid). '

" The performance of the promise alleged was remilted on the (date).

The contract was rescinded by agreement between the plaintiff and defendant.
The plaintiff's claim is barred by the decree in suit (give the reference). .
" The plaintiff is estopped from denying the truth of (insert statement as to which
estoppel is claimed) because (here state the Sfacts velied on as creating the estoppel),

~ Since the institution of the suit, that is to say, on the day of
i= (set out facts).

No. 1.

DEereNCE IN SUITS FOR GOODS SOLD AND DELIVERED,

dant did not order the goods,
ds were not delivered to the defendent.

. was not Rs.
i [01']
I.
to Rs. ) Same asq 2,
e’ , ! 3
ant [or A. B., the defendant’s agent] satisfied the claim by payment before suit to the

D., the plaintiff's agent] on the day of 19 .
ant satisfied the claim by payment after suit to the plaintiff on the day of 19 .

No. 2.
DerENCE IN SUITS ON BoNDs.

not the defendant’s bond. _

lant made payment to the plaintiff on the day according to the condition of the bond.
ndant made payment to the plaintiff after the day named and before suit of the principal
d in the bond. )

No. 3.

DErENCE 1N sUITS ON GUARANTEES,

ipal satisfied the claim by payment before suit.

No. 4.
DEFENCE IN ANY SUIT FOR DEBT.

: gé ;.?d[: :l :gc;hoé ;I}:i::?gey claimed, the defendant is entitled to set off for goods sold and delivered
Particulars are as follows ;=
: | Rs,
907, January 25th . . . ; ' g )
w Pebruary 1t - . L : ' ’ . ( ‘ =



- The Calle of Civil ergod. i
 (The First Sehedule.—Appenidiz A.—~Pleadings)
. iz : .,' " e 7 - & B

2. As to the whole [or as to Rs. Cx i Fﬁrt of the moriey claimed] the defendant made tender by
< ~ uit of Rs. ., and{has’paid the same into Court. K

No._ 5. -

DEereNce IN SUITS FOR INJURIES CAUSED BY NEGLIGENT DRIVING.

1. The defendant denies that the carriage mentioned in the plaint was the defendant’s carri_a.ge;
that it was under the charge or control of the defendant’s servants. ‘The carriage belonged to
of Street, Calcutta, livery stable keepers employed by the defendant to su

him with carriages and horses ; and the person under whose charge and control the said carriage |
was the servant of the said '

2. The defendant does not admit that the said carriage was turned cut of Middleton Street, @
negligently, suddenly or without warning, or at a rapid or dangerous pace, 1

3. The defendant says the plaintiff might and could, by the exercise of reasonable care and dilige
have seen the said carriage approaching him, and avoided any collision with it.

4- The defendant does not admit the statements contained in the third paragraph of the plaint.

No. 6.

DEPENCE IN ALL SUITS FOR WRONGS.
1. Denial of the several acts [or matters] complained of.

No. 7.
DEFENCE IN SUITS FOR DETENTION OF GOODS.

1. The goods were not the property of the plaintiff.
2. The goods were detained for a lien to which the defendant was entitled.
Particulars are as follows :—

1907, May 3rd. To carriage of the goods claimed from Delhi to Calcutta : —

45 maunds at Rs, 2 per maund . . g s 8 wa i 5 Rs.

No. 8.

DEFENCE IN SUITS FOR INPRINGEMENT OF COPYRIGHT,

1. The plaintiff is not the author [assignee, efc.] .
2. The book was not registered.
3. 'lhe defendant did not infringe.

No. g.
DEFENCE IN SUITS FOR INFRINGEMENT OF TRADE MA!_(K.

1. The trade mark is not the plaintiff's.
2. The alleged trade mark is not a trade mark.
3. The defendant did not iniringe.

No. 10.

Durences 18 SUITS RELATING TO NUISANCES,




. The Code of Civil Procedurest 9o8.
 (Zhe First Schedult.—Appendix A—Pleadings))

. “ - * ~
endant claims the vight'by fre’scr:'/)ff&n or otherwise to do whal 1s complained of; he must

t state thegrounds of the claim,vic., whether by prescription, gvant or what.)
laintiff has been guilty of laches of which the following are particulars : —

370, Plaintiff’s mill began to work.
71. Plaintiff came into possession.

1883, First complaint. _

\s to the plaintiff’s claim for damages the defendant will rely on the above grounds of defence, ahd
acts complained of have not produced any damage to the plaintiff. [If other grounds arve

hey must be stated, e.g., limitation as to past damage.)

No. 11..

DEFENCE TO SUIT FOR FOREGLOSURE,
efendant did not execute the mortgage.

_mortgage was not transferred to the plaintiff (if more than one transfer is alleged, say which
suit is barred by article of the second schedule to the Indian Limitation Act,

following payments have been made, vis..—

g Rs.

_ date.) ) e 1,000
date.) S—y 500

e plaintiff took possession on the ) of , and has
fhe rents ever since.
hat plaintiff released the debt on the of

he defendant transferred all his interest to A. B. by a document, dated

No. 12.

5 DEFENCE TO SUIT FOR REDEMPTION.

Phe plaintiff's right to redeem is barred by article of the second schedule to the Indian
gn Act, 1877.

[be plaintiff transferred all interest in the property to A. B.

fhe defendant, by a document dated the day of
ed all his interest in the mortgage-debt and property comprised in the mortgage to A. B,

defendant never took possession of the mortgaged property, or received the rents thereof,
defendant admits possession for a time only, he should state the time, and deny possession beyond

No. 13.

DEFENCE TO SUIT FOR SPECIFIC PERFORMANCE.

defendant did not enter into the agreement.

as not the agent of the defendant (if alleged by plaintiff).

ll_iljlintiﬁ has not performed the following conditions—(Conditions).

defendant did not—(alleged acts of part performance). :
laintifi’s title to the property agreed to be sold is not such as the defendant is bound to accept

of the following matter—(State wh 19/).

greement is uncertain in the following respects—(State them).

e plaintiff has been guilty of delay;

e plaintiff has been guilty of fraud (o7 misrepresentation).

€ agreement is unfair ;

€ agreement was entered into by mistake.

following are particulars of (7), (8), (0) (10) (o7 as the case may be).

greement was rescinded under Conditions of Sale, No. 11 (o# by muntual nent)

s where damages are claimed and the defendant disputes his liability fo damuges, he must deny

it or fh*f alleged breaches, ar show whatever other ground of defence he intends to vely on, e.g.,

imitation Act, accord and satisfaction, velease, fraud, etc.)

No. 14.

n:-'.l-"“\'r‘;.: IN ADMINISTRATION SUIT BY PRCUNYARY LEGATEE,

; he qlea msoivent ; ite was oniitieda at hus aeath ) SO




. 2 hej %o;e’e of s z%z'! Praeea’ m'?z 1'.903.
.  (The First Schedule.—~Appendix A.—Pleadings.)

" 2. The defendant applied the whole of the said sums and the sum of Rs. which thi
defendant received from rents ot the immoveable property in the payment of the funeral and testameatary
. expenses and some of the debts of the testator, :
3. The defendant made up his accounts and sent a copy thereof to the plaintiff on the :
day of I , and offered the Elaintiﬁ free access to the vouchers to verify such
accounts, but he declined to avail himself of the defendant’s offer. %

4. The defendant submits that the plaiatilf ought to pay the costs of this suit.

No. 15.

PROBATE OF WILL IN SOLEMN FORM.

. 1. The said will and codicil of the deceased were not duly executed according to the provisions of :
Indiag Succession Act, 1865 [o7 of the Hindu Wills Act, 1870].

2. The deceased at the time the said will and codicil respectively purport to have been executed, was
not of sound mind, memory and understanding.

3. Th_e execution of the said will and codicil was obtained by the undue influence of the plaintiff [z d
others acting with him whose names are at puesent unknown to the defendant].

4._The execution of the said will and codicil was obtained by the fraud of the plaintiff, such fraud, so
far as is within the defendant’s present knowledge, being [state the nature of the fraud). :

5. The deceased at the time of the execution of the said will and codicil did not know and approve
the contents thereof, [o7 of the contents of the residuary clause in the said will, as the case may be].

6. The deceased made his true last will, dated the ist January, 1873, and thereby appointed t -
defendant sole executor thereof, . :

The defendant claims :—

(1) that the Court will pronounce against the said will and codicil propounded by the plaiatiff :

(2) that the Court will decree probate of the will of the deceased, dated the 1st January, 1873, in
solemm form of law.

-

No. 16.
o ParTicurars. (0.6, r. 5.)
(Z1tle of suit.) :
Blrlloalass: I'ne following are the particulars of (here state the matters in respect of which partis;
culars have been ordered) delivered pursuant to the order of the of

(Here set ont the particulars ordered in paragraphs if necessary.)
? ?




